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"Counsel on both sides are agreed that this Bench has no
jurisdiction to hear this writ petition transferred from the
High Court of Karnataka to this Bench under Section 29 of
the Administrative Tribunals Act, 1985 since no notification
has been issued under Section 14(2 ) of the said Act conferrring
isdiction on this Bench of the Tribunal to deal with the
ional Institute of Mental Health and Neuro Schences(NIVHANS)

e\ So we direct the Registrar of this Bench to take
Aransferring the W.P, to the High Court of Karnataka®
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Writ Petition No._14002/83 on the-file of the .. - -
~~High Ceourt-of Karnataka, .Bangalore, transferred to this-...

Tribunal under Section 29 of the Administrative Tribunal: ,
__.Act; 1985, is returned herewith for necessary action, ln“”; i
- pursuance of. .this Tribunal's Order Dated. _21,.8,1084 ol KL
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